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BEFORE THE N ATION AL GREEN  TRIBUN AL, PRIN CIPAL 

BEN CH, N EW DELHI 
O.A. No. 17 /2022 

IN  THE MATTER OF: 
D.S. Katara & Anr. ... Applicants 

Versus 
Govt. of NCT of Delhi ... Respondent 

AFFIDAVIT ON  BEHALF OF DELHI DEVELOPMEN T 

AUTHORITY IN  THE CAPTION ED O.A. 

MOST RESPECTFULLY SHOWETH: 

I, 1<. [6 .4, YA-t: ,•'"\ ) ,ged yea'rs~ 's/4\()(,S.t, c.., . 4PYA-'-
/, , , l'\l t.. ; 

1 
• "f1, \ • ' designated t c:tr~as~~ : \ I£ .W3 , AC-I of -qDA, • , R/o 

· ~1,: . ·.· ~5 .. ':'. t ,.,, _.., , ,, ·-~, t l' 1 I 1 :ndf"' 
1
' ·,.."' 1 l 

, , , .,.. • : •,;_Ive. Us[. ·.,·r: •• ,. do hereby ·solemnly 
I ,_,,. 't.-< i~ • - - -~-,~ -r .. ·~ --,~ .......... 

affirm and state on oath as under: •,. '\ 

(
/ "('i{'' ' ' A.t:f. SIN .1 ,1 \ •. 

1. That I am presently working as .,uur~iSe en"urtcnu11~ \ - of 

Respondent DDA and as such a~ fund 
competent to affirm the present affiiaVit':'---Qn bebi "~t)belhi '--!._•''.t ·-;;: .. -'7 ,r~/ 
Development Authority·. 

2. That the instant affidavit has been drafted under my 

instructions and I say that the facts therein are based upon 

records of the case which I believe to be accurate to the 

best of my knowledge and belief. 



3. That vide Order dated 20.05.2022, the Hon'ble Tribunal had 

directed DDA to take requisite steps as directed by the DPCC 

within 4 months and file a compliance report regarding the 

same on or before 01.11.2022 via email. It is submitted that 

vide letter dated 28.06.2022, DPCC had directed DDA as 

under: 

"1. ODA shall take immediate action to stop seepage of 

water in the Society located at Sector E, Pocket 2, Vasant 

Kunj, New Delhi - 110070 and to take adequate measures to 

clean up the pond at' Rangpuri Pahadi. Further, ODA shall 

take immediate steps for removal of the illegal dumping of 

garbage/ general waste from the site and keep a strict vigil 

regularly so that illegal dumping of garbage/general waste 

doesn't reoccur in future." 

4. It is most respectfully submitted that the DDA complied with 

the abovementioned direction and furnished a Compliance 

Status Report dated 05.07.2022. 

(jq, 

~ - ~0 

True copy of the Compliance Status Report dated 05.07.2022 

is enclosed herewith and marked as Exhibit - A. 

~<o -\ s That there is no further compliance pertaining to Delhi 
~(:;j • 

v-fu Development Authority beyond the aforementioned. 
'\>' , ,,.. 

, ,\ .... ~")9.~~ 
~<o~ # ,~-~ 
0' 

I 

b
, ""'718 1,7Q82B391 1G 

Mo .. -o . . 

iD1:1PQ,N EN iTftil 
RA.JEN PIHl t<UMA~ GOVAL 

3 1(\)WJl ;!TT~ 
Superintending Engineer 

c:fii'J-r1') l { ffctt,1 •1-Rr-i~C'l-2. Rnf;)r,Q1ri 
Southern C•vil Circle -?.. DOA 
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VERIFICATION : 

I, the above-named deponent, do hereby verify at New Delhi 

on this & day of November 2022 that the contents of this 

affidavit are true to my knowledge, no part of it is false and 

nothing matdrfti lti&'t ;m, concealed therefrom . 

. 1 4 NOV 2C22 

I Identify the deponent who has 
Signed/Put T.1. \n my presence 

\ 

1vJ..< / 
DEPON EN T 

,J,rrf-' ritf fill 
• . R~JENO~R t<UMA~ COVAL 

31lll~'I 
Superintending Engineer 

, !TffcJ<.1 qf;/>-i<lc'Vi' . ~r,Pcln!Jlr 
Southern Civil Cir.:IC?-2 ODA 

N ary Public 
vt. of India, Delhi 

Mob. : 1813~591 , 7982539 1
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DELHI DEVELOPMENT AUTHORITY 

POWER OF ATTORNEY 

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI 

O.A. No. 17/2022 
IN THE MATTER OF: 

D.S. Katara & Anr. 

Versus 
Govt. of NCT of Delhi 

... Applicants 

... Respondent 

KNOW ALL to Whom these presents shall come that I/We ... .. .. ... .. ... .... .. ....... .. ........................... ................. .. 

Delhi Development Authority on behalf of Delhi Development Authority the above 

Named ............ ............ ..................... .. ...... ..... .. ... .......... do hereby appoint. 

............ ..... .......... ...... .... .. .................. hereinafter called the Advocate(s) to be 

my/our Advocate(s)in the above noted case and authorize him/them:· 

To act, appear the plead in the above-noted case in this Court or in any other Court in which 

The same may be tried or heard and also in the appellate courts. 

To sign, file, verify and present pleading, replications, appeals cross-abjections, or petitions for 
executions, revision restoration, withdrawal, compromise or other petitions, replies, objections written 
statements, affidavits or other documents as may deemed necessary or proper for the prosecution of 
the case in all its stages. 

To file and take back documents and also withdraw unspent diet money or printing charges that 
may arise touching or in any manner relating to the said case. 

To take out executing proceedings. 

To deposit draw and receive: money cheque, and grant receipts therefor and to do all other act 
and things which may be necessary to be done for the progress and in the course of the prosecution of 
the said case. 

To appoint and instruct any other Legal Practitioner authorizing him to exercise the Powers and 
authorities hereby conferred up to the Advocates whenever they think fit to do so and to sign the power 
of attorney on my/our behalf. 

And I/we the undersigned do hereby agree to ratify and confirm to act done by the Advocates of 
their substitutes in the matter as my/our own acts, as if done me/us to all instant and purpose. 

And I/we undertake that i/we or my duly authorised agent would appear in the court on all 
hearings and will inform the Advocates for appearance when the case is called. 

And I/we undersigned do hereby agree to hold the Advocate or their substitutes responsible for 
the result of the said case in consequences or their absence from the Court when the said Advocates or 
their substitutes. 

And I/we the undersigned do hereby agree that in the event of the whole or any part of the fee 
agreed by me/us to be paid to the Advocate remaining unpaid, he shall be entitled to withdraw from the 
prosecution of the said case until the same is paid up. 

IN WITNESS WHEREOF I/we do hereunto set my/our hand to these present the content of which 
have been understood by me/us this ......... ... ......... .-........................ day of ............... ... 20 ......... .. 

Accepted, 

Advocate(s) 

DELHI DEVELOPMEN V'k T AUTHORITY 
1 as Sadan 

~~Jo!V 

\ 
~ ~ r" 11'rm;i 

for otMJl:ElsmiMEWM'AfillR}OVAL 
..ilY~i~lll1 a1j1)"lfiffi 

Superimendlng Engineer 
i:.1f.)t.ifl fnfi:lz-t qf~-:! . ~ofclnmo 

Southern C,vit Circle-2. DOA 


